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Central. Admlnlstratlve Trlbunal, -prlnclpal Bench
Ortglnal Appllcatlon lrto. t92l of ZOOS

New Delhl, this [he 5th day of August, 2003

llon' ble ilr. Justlce V. S.Aggarual, Chalrman
Hon ' ble ilr. S. K. Nalk, frfemUei te I

lgman Sub-Inspector Vandana ChandokS/o Shri RaJeev Chandok
R/o 281, Satya Niketan,
New DeIhi*25

(By Advocate: Shrl Sachin Chauhan)

Versus

Union of India
Through its Secretary
Mlnistry of Honre Affairs,
North Block,
New Delhi

Deputy Comnrissioner of pollce,
Headquar ters
Pollce Headquar.ters, I. p. Estate,
M.S.O. Bullding,
New Oelhi

aaaa Appllcant
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By virtue of
applicant assails the

Comnrissloner of pol ice

....Respondents
O R D E R(ORAI)

the present apptlcation, the
order passetl by the Oeputy

(Headguarters ) dated 3. 7.2003
whereby it has been ordered that the name of the opplicant
be removed from promotion rist E-r (Exe. ) and also
discontinue her ad-hoc promotion to the rank of rJoman

S.I. (Exe. ).

7' h,e are not dwerling into the merits of the
concroversy because at the outset and at the threshold, we

had put to the learrred counsel for the applicant as to
whether the order so passed is appearable or rrot. perusal

of Deltri Police Act reveals that such an order can be
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appealed in terms of Section 23 of the sald Act.

3. Resultantly, when the arternate remedies have not
beerr exhausted, the present o.A. is dismissed on this
short ground wlth llberty to the applicant that if so

advised, she may subsequentry file an apprication, if need

arlses.

l,rr"rk AV
( lk) ( V.S. Aggarual )

Chalrman.-
/ dk.n/

a

llenber (A) .




